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Iﬁ,THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD.

O.A.No.io72/96; Date of erder :]9,9.1996.
Between
Y. Abdul Saleem .e Applicant

And

1. Unien of India,
Rewp. by Geéneral Manager,
s.C.Rly,, Rail Nilayam,
Secunderabad.

2. Chief Persennel Officer,
s.,C.Rly,, Rail Nilayam,
Secunderabad.

3, Divl. Rly. Manager,

s.C.Rly., Guntakal Divn.,
Guntakal. .+ Respendents

Ceunsel fer the Applicant .. Shri T.Pandy Ranga Chary

Ceunsel for'the Respendents .o Shri N.R.Devaraf,

SC fer Rlys

CORAM |
Hen'ble Shri Justice M.G.Chaudhart‘z Vice-h
Hen'ble Shri H,Rajendra Prasad : Member ()

Order

(Per Hen'ble Shri Justice M.G.Chaudhari : Vi
Semetime prier te 1984 the apslicant ha
Casual Labeur with the responiénts. On that
seeks reqularisatien in Class IV pest. It {

that in the year 1991 the Seuth Central Rail

alrman

be-Chairman)
il worked as a
basis he

s gtated

way Empleyees

Sangh threugh its General Secretary had rajsed the issue

befere the General Manager that 11 Casual Labeure fs whe_ha

werked wrier te 1984 and thus haé beceme eli

gibkle te be

restered en live register fer re-engagement and since

that was nhet dene the matter may be lesked inte. The namem

of the apelicant is stated te be ene ef thege 11 Casuval

Labeurers, Annexure II appears te be a letiter written -

by the General Secretary te the General Maniger, 5.C.Rly.
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register till 11.6.96 when a legal netice was

. concerned autherities several times ne actien
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on 25.,5.91. It is the further case of the ap[li@ant
e

relying usen annexure IV which was a cemmuni

tien

addressed by the Sr. DPO/GTL te the Divisienall Office

stating therein (pessibly with reference te the letter

of the General Secretary referred te abeve) that the past

service recerd of 11 Casuval Ldboure;s ceuld b= verified

as it was available and thersfere he seught pdvice

regarding further actien, The names of these

whese recerés

ceuld net be verified and whe were net amengst the

i

11 persens éiéd nst inglude the name of the appligant.

Therefere it is centended that his regerd was

verified

and was feunéd genuine, Thus it was clear thal the

apelicant became entitled te be bf.ught en the live

register.

frem 16.1.85, The verificatien was cempleted

The applicant's #erviae was discentinued

in 1992,

The applicant did net take any steps thereafter, .

Aggrieved with the nen-inclusien ef his name in the live .

igaued te the

respendents requésting fer actien te include his name

in the live register and abserb him in the reEuIar-post

enn the basls ef verifi@atioﬁ of his recerd th
2. There is nething stated in the legal net

what steps he had taken between 1992 and 1996

t was dene

fce a3 te

! The enly

statement made is that theugh he had awpreached the

was taken,

Hewever, ne particulars ef the apslicant centacting any

particular auvtherities and the time when it w

have been stated. .

s dene

Even in the awplicatien nething is

stated abeut the inaction ef the applicant between 1992

and 1996. In para 3 dealing with the peint e
after referring te the letter of the 3rd ress
dated 21.9,92 straightaway reference is made ¢

legal netice dated 11.6,96 witheut explaining
taken by the gpplicant between 1992 and 1996,

liﬁttation
néent ~
re the

the actien
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%;f limitatien.pémittedly 48 the verificatisn

been explained in any manner whatseever.
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In para 6 while deseribing the details of re:EQies

exhausted in sub-para (d) ef wara 4 while ce

laining

absut the inactien ef the ressendents nething has been

harablf—

stated abeut the inactien ef the applimant between 1992
Mm.us EPN fkf:‘b'ﬂ—{&

and 1996. The very first question that siteys on—thePdasi

of the recerd

of the awplicant even if it is based upen the letter ﬁ
MMMW’VU‘W}! W\ Y

of the Sr. DPO dated 21‘9'92ﬂ_ The applicant

could have

filed Eﬁi& O.A. within 18 menths therefrom af the maximum

te avail ef the weriod of limitatien, The OJA., hewever,

has been filed en 26,8,96, The peried in between has net

3, The learned ceunsel fer the awslicant raspeatedly

argued that the applicant being an illitefatd

and a jebless casual labeurer had been knecki

of the autherities time and again and since |
respense he hid caused a legal netice issued

submissien hewever finds ne suppert frem the

> persen
ng the deers
there was ne
L,  This

recsrd as

discussed abeve, . It is alze difficult te accest that the

aselicant is an illiterate persen because he

had signed

the verificatien elause in English and had alse signed

all the pages ef the 0.A, in English, Mereeyer, he has

net even indicated as te whether he has an ayecatien er ne

as it becemes diffigult te believe that fer |1 years

-

he geuld remain witheut a jsb er,seurce ef ljiveliheed,

e dalle.

LAV
Thus there are nelither legal greunds norzimpfeeabie greund

te everlesk the delay and laches en the part

of the

applicant in appreaching the Tribunal. Egﬁce-the bar eof

L"-.

limitatien seems te arise it is possihle te pntertain

the 0.A,

4, Despite the abeve positien we hewever n

tice frem the

previeus erder of this Tribunal in 0.A.Ne.28//95 that'6 ef .

the @asualrlabourers whese names were mentiepn

ed in the

letter ef the General Secretary vide annexure IT have been

Q.‘..4
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granted relief similar te the ene eited by the applicant.

That leaves 4 mere persens apart frem the ap
have net been engaged. In view ef the same
regard te the letter ef the Sr, DPO dated 21
express the hepe that the General Manager, S
‘Secunderabad and the Divl, Rly. Manager, Gun

the legal netice wasaidressed may leek inte

plieant whe
and having
L9,92 we might
.C.Rly.,

takal te whom

the matter

and if it is feund that the recerd of the aprlicant was

indeed genuine further leek inte the matter
it may net be pessible to give the same reli
impress the need that this exercisc will be
early and the agelicant infermed, We may al

indicate that it will be advisable fer the s

as te why
of, We alse
cempleted

se like teo

id autheritie

te ekamine and precess the qgases ef the 4 ether persens

in erder te aveid further litigatien. We m

e it clgaz

that we are net inelined te entertain the 0O.A, en the

greund eof laches, We have made the abeve ebservatiens

fer the benefit of the autherities cencerne
that it will receive due attentien altheugh
directien en merits er part ef the erder,

Subject te]the abeve ekservatien the O,

arnd we hepe

it is met &

A, i3 digmisse

Vice.Ch

Dateds: 9,.%9.1996,

Dlotated in Osen Ceurt.
iuH@Mji:

br.

(M.G:C;jfgafiiw;

alrman.

R

e
’ Q) ee.




{The

072/96.

he General Manager.
nion of India, S.C.Rly, Railnilayam,

Secunderabad.

chief personnel Officer,

5.C.Rly, Railnilayam,

cunder abad.

The
sC

pvisional Railway Manager,
Rly, Guntakal Division,

Funtakal.

one

One

One
Ohe

cdpy +o Mr.T.PanduRanga Chary, advocate, CAT.Hyd.
copy to Mr.N.R.Devraj, SC for Rlys, cAT.Hyd.

éOpy to Library, CAT.Hyd.
spare CoOpy.
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IN THE CENTRAL ADMINISTRARIVE TRIBMN:L
HYDERABAD BENCH ATHYDERABAD

"

- THE HON'BLE MR.JUSTICE M.G.CHAUDHZRI

VICE~CHAIRMAN

AND'
- """

THE HON'SBLE MK.H.RAJENDRA PRASAD:M(A)

*s
-

Dateds Ok-ﬁ ~1996

ORDE® / JULGMENT

MuB/K,2./Curs NO. e
in . e

O-FEQ.NOQ \61‘] Mo’é )

T4, HO. ' (W.p. )

Adnd.{:'tqd and Interim Directddns
- R .

Allcwed. . ¥

Dis;u:scid of with directions

Dismiissed Ne—— .
/-———_-_' ) .

Dismi.ssgd as withdrawn.

Dismi.sbed for Default.’ C

. Ordery:d/Re jected.

No oréier as to costs.

‘ o L nmaﬁt% wfg®ETr I ’

Lerticel Administrative Tribuma
Sere |DESPATCH
- - 3007 199% X1
| e yra Y e 2
' HYDET‘\ A.BAQ_ ::»" ,f*: ‘ }.






